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However, Central Government have 
already sent guidelines to State Go-
vernment to ensure proper use of this 
legislation.

Action taken on the Report of Judicial 
Inquiry on Lathi Charge on the Blind 

in Delhi

347. SHRI R. K. MHALGI: WiU the 
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether the judicial enquiry 
held in connection with the lathi charge 
on the blind persons in Delhi in March,
1980 revealed that some police per-
sonnel were guilty of excesses ;

(b) if so, the details thereof and 
the action taken against the guilty 
persons; and

(c) if no action has been taken so 
far the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA) (a) 
to (c). The Commission held Shri 
Racn Lubhaya, Station House Officer, 
Police Station Parliament street, 
mainly responsible for the incident. 
The Commission also found lapses on 
the part of Assistant Sub-Inspector 
Shri Brinda Singh, and Assistant 
Commissioner of Police Shri Narinder 
Cingh. The Commission further 
found lapse on the part of the Des- 
patcher of X-Branch of Police Head-
quarters.

Department action against Station 
House Officer, Shri Ram Lubhaya, 
Assistant Sub-Inspector, Shri Brinda 
Singh and Assistant Commissioner of 
Police, Shri Narinder Singh, has been 
initiated. Constable Abhey Singh, 
Despatcher, has been awarded cen-
sure.

The Commission observed minor 
lapses on the part of Deputy Com-
missioner of Police, Shri P. R. S. Brar. 
Shri Brar has been transferred and 
has been warned to be more vigilant 
in future.
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